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IN THE INCOME TAX APPELLATE TRIBUNAL “B” BENCH, PUNE
(Through Virtual Court)
BEFORE SHRI WASEEM AHMED, ACCOUNTANT MEMBER

AND
SHRI PARTHA SARATHI CHAUDHURY, JUDICIAL MEMBER

I+ 3die ¥. / ITA No. 18/PUN/2015
fTYROT 9§ / Assessment Year : 2002-03

Late Shri Babanlal Bhikulal Agarwal,
Through L/H Shri Anil Babanlal Agarwal,
84-85 Main Road, Raver,

Pin-425 508, Dist. Jalgaon

PAN : AABHA7676P

....... 3t / Appellant

ddTH / V/s.
The Income Tax Officer,
Ward 2(2), Jalgaon.
...... gl / Respondent
Assessee by : Shri Sunil Ganoo
Revenue by : Shri Sudhendu Das
Qil_’?-la'lé' $r @ / Date of Hearing : 29.01.2021

HIYUTT &7 dRI@ / Date of Pronouncement : 22.02.2021

3meer / ORDER

PER BENCH:

This appeal preferred by the assessee emanates from the order of the
Ld. CIT(Appeals)-2, Nashik dated 28.10.2014 for the assessment year 2002-

03 as per the grounds of appeal on record.

2. The Ld. AR for the assessee through video conference submitted that
the assessee wants to withdraw the grounds of appeals in light of the

assessee opting for resolution under the provisions enumerated in the Direct
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Tax Vivad Se Vishwas Act, 2020 (‘the VSV Act’) and has filed an application

dated 29.01.2021 along with Form-3 in this regard by stating as follows:

“ 1. The appellant submits that he has filed a declaration under Vivad Se
vishwas Scheme on 12/10/2020 before the Hon’ Designated Authority
regarding aforesaid both the appeals.

2. This is to intimate you that certificate in Form 3 under section 5(1) of
the Direct Tax Vivad se Vishwas Act, 2020 is issued by the learned
Designated Authority PCIT Nashik 1 on 22.01.2021. Copy of the same is
enclosed for your information and records.

3. In view of the above, the impugned both the appeals referred above
may pleased be treated as withdrawn.”

The Ld. DR has no objection in case the assessee wishes to withdraw
the appeal. Hence, we permit the withdrawal. Appeal of assessee is dismissed

being withdrawn.

3. In the result, the appeal of assessee is dismissed as withdrawn.

Order pronounced on 22nd day of February, 2021.

Sd/- Sd/-
WASEEM AHMED PARTHA SARATHI CHAUDHURY
ACCOUNTANT MEMBER JUDICIAL MEMBER

qul / Pune; feaATeh / Dated : 2274 February, 2021.
SB

3meer i gyfafe™ 38T / Copy of the Order forwarded to :

31qtemeft / The Appellant.
gt / The Respondent.
The CIT(Appeals)-2, Nashik.

The Pr. CIT-2, Nashik

5. Ry s, 3w e e, “dY” d,
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